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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPLE BENCH, NEW DELHI

Original Application No. 601 of 2024

AKILESH KUMAR =—  APBLICANT
VERSUS
STATE OF U.P. & ORS. --——-  RESPONDENTS

PARA WSIE REPLY ON BEHALF OF RESPONDENT NO.
/DGMS

That the contents of Para 1 to3 needs no reply.

That the contents of Para 4.1 of the application is matter of record.
That the contents of Para 4.2 of the application is matter of record.
That the contents of Para 4.3 of the application is matter of record.

That it is submitted that no permission has issued for the Gata No.288 as
per the available office records and an NOC issued for ANFO mixing shed
at Gata No.288,~ Majhol Tehsil, Charkhari, District-Mahoba vide letter
n0.6908 dt.09.02.2018 was also cancelled vide letter no.491 dt.22.04.24
well before the reply of RTIL. Therefore at the time of RTI reply no Valid
perfnissions were in existence. The copy of the cancellation of NOC is

annexed as Annexure-A.




229

4.5 That the contents of Para 4.5 needs no reply from the Answering
respondent.
4.6. That in reply to the contents of Para 4.6 it is submitted that answering
respondent did not receive any information regarding any accident.
4.7. That the contents of Para 4.7 needs no reply from the answering
respondent.
4.8. That the contents of Para 4.8 of the dpplication is matter of record.
4.9. That the contents of Para 4.9 of the application needs no reply from the
answering respondent.
50. That itis submitted that illegal mining activities did not come under the
purview of Mines Act, 1952.
6. That the answering respondent shall file additional reply as and when
directed by this Hon’ble Tribunal. [,/
v \ L
RESPONDENT NO. 2
DIRECTOR OF MINES SAFETY
‘ THROUGH
18.12.2024 2 GIGLC. E
ADVOCATE
STANDING COUNSEL(UOI)
NATIONAL GREEN TRIBUNAL

Email: gigicgeorge.adv42@yahoo.in
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